IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-III ( VACATION BBEN cn)

Item No.108

New IA-2853/2022
In
IB-188/(ND)/2020

IN THE MATTER OF:

Singhal Pipers Pvt Ltd. .... APPLICANT/PETITIONER
Vs.
LA- Residentia Developers Pvt Ltd. ....RESPONDENT
SECTION
U/s 9 IBC code 2016 Order delivered on 17.06.2022
CORAM:
SHRI BACHU VENKAT BALARAM DAS SHRI NARENDER KUMAR BHOLA
MEMBER (JUDICIAL) MEMBER (TECHNICAL)
PRESENT:
For the Respondent : Adv. Pankaj Jain

ORDER

New IA-2853/2022:-

Counsel for the Suspended Board of Directors is present. Counsel for the
Operational Creditor is present. Counsel for the Suspended Board of Directors
submits that through the present application he is seeking closure of the CIR
Process against the Corporate Debtor under Section 12A of the IBC 2016. It is
seen that the present application has been moved on behalf of the Suspended
Board of Directors, instead of IRP. The Counsel submits that in the present
case IRP, Mr. Naveen Kumar is not co-operative in the process of filing of the
present application. Therefore, he has made the said IRP as Respondent to the
present application as well.

After going through the present application as well as during the
submissions made by the Counsel for Suspended Board of Directors, we order
issuance of notice to the said IRP by the Counsel for Suspended Board of
Directors in one week’s time.

List the matter before the Regular Bench on 05.07.2022.
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